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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OA No. 274 OF 2022
IN THE MATTER OF:; | |
Prem Agarwal ... Applicant
Versus
Govt of NCT of Delhi & Ors _ ... Respondents

ADDITIONAL REPLY OF RESPONDENT NO.09 / GHAZIABAD NAGAR
NIGAM

MOST RESPECTFULLY SHOWETH:

1. That the present matter is pending before this Hon’ble Tribunal and is next listed
on 17.09.2025.
2. That on 07.07.2025, when this matter was listed before this Hon’ble Tﬁbunal, the

Hon’ble Tribunal was pleased to issue directions as under:

7. However, we have noticed that no map of the drain in question showing
its position from the point of origin to the point of merger with Shahdara
drain and also discharge in river Yamuna has been placed on record.

8. We have been apprised that various authorities impleaded as
respondents are entrusted with the task of taking remedial measures in
different territorial areas with respect to different aspects but integrate
action plans showing (a) the works executed/to be executed, (b) budgetary
allocation and (c) timelines for completion of the work under execution
have not been filed by the concerned authorities.

9. The concerned respondents are directed to file additional responses
containing integrated action plans showing (a) the works executed/to be
executed, (b) budgetary allocation and (c) timelines for completion of the
work under execution within two months. The concerned respondents shall
give specific undertakings in the action plans for completion of the work
and remediation of the environmental grievances raised by the applicants.
In the action plans the concerned respondents shall also mention about
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remedial measures taken for cleaning of the drain, identification and

removal of the encroachments, plantation of trees, shrubs and grasses on
the banks of the drain and creation of awareness amongst the local

residents against any future encroachment and dumping of garbage in or

on the land of the drain.”

3. That the present matter pertains to Shahadra drain. Several drains merge at
Shahadra Drain. However, for the limited purpose of Respondent No.09/
Ghaziabad Municipal Corporation, Sahibapad drain falling within municipal
limits of Ghaziabad Municipal Corporation merges into Shahadra drain. This
Shahadra drain is thereafter discharged in river Yamuna. On fhe pointed queries
of fhis Hon’ble Tribunal, if is submitted that the map of the Sahibabad d.rain-
which originates in Ghaziabad ‘and merges with Shahadra drain is annexed

+ herewith and marked as ANNEXURE A-1.

4. That Sahibabad drain falling within the limits of Ghaziabad Municipal
| Corporation is tapped with 74 MLD STP at Indirapuram. Howeveé, it is admitted
position of the Ghaziabad Municipal Corporation that in 2019 due to rapid growth
in population, dverﬂow was observed at 74 MLD STP and the discharge in
Sahibabad drain was measured at 90 MLD. To immediately cater this and as a
transitory provision, a 17 MLD Sewage Pumping Station (SPS) was constructed
at Shalimar Garden in Dec 2020, which mitigated the overflow at the relevant

point of time.

5. That again, due to rapid surge in the population, the overflow was being observed
and therefore, in order to make alternative arrangements as per the directions of

this Ld. Tribunal, a work plan was prepared for replacing the damaged sewer line
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of about 271 meters in length and 1400 mm in diameter at J Point Brij Vihar'and
additionally connecting Sahibabad drain with 56 MLD STP located at
Indirapuram, which is currently working at only 30 MLD capacity, at a cost of
INR 124.55 lakh. The work plan/DPR for the same was presented by the Chief
Engineer, UP Jal Nigam (Urban), Ghaziabad through his office letter no.
2119/0ne City One Operator/ dated 21.09.2024, which was approved by O&M
Cell, OCOP on 23.09.2024. In continuation of the above, the work was started by

the working organization M/s V.A. Tech Wabag Ltd., Chennai on 30.09.2024.

. That when the said work was completed and 15 MLD flow was released, the rﬁain
trunk lime 1800 MM dia go damaged at several places, as this line was laid down
20-25 years ago. Further, it led to the sinking/ c.lepressio.n in the tarred road
adjacent and prejudice to the nearby houses and thus, the flow was immediately
stopped. The detailed report and departmental correspondénce is annexed

herewith and marked as ANNEXURE A-2.

. That the repair works of the sewer line for diversion of flow is in progress. Due
to unprecedented heavy rains, the repair work was slow and now since the
monsoon is almost over, the work has gained p'ace and is expected to be completed

by 31.12.2025.

. That technical intervention to suppress foul smells, phyto-remediation and
floating aerators have been installed. As pilot project, on§ solar floating aerator,
in addition has been installed, which has the capacity of two lakh litre per day. To

further increase its efficacy, green ozone is integrated with aerators with the
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capacity of 200 g per day. The by-product of. this reaction is SO2 and

H,0.Currently 05 Nos of solar floating aerator have been installed in this drain.

9. Inaddition to it, solution of IPPM NACIO (sodium hypochlorite) & H,03 is being
spread in the drain to suppress the foul smell. To check, there is no flow of solid
waste in the drain, an iron mesh have been installed and time to time cleaning of

mesh is insured by Municipal Corporation.

10. That only few trees have been planted adjacent to drain where the space was
available, as road is rqnning parallel to drain. Shrubs and grasses have not been
planted adjacent to drain due to lack of such space. However, municipal
corporation is looking for innovative methods to increase the green cover around

the drain so that it becomes more environment friendly.

11. That nothing material is concealed here from:

.
; - Jal
Municipal C%rporat'on, Ghaziabad

Through counsel

\ V MISHRA)
Ch No.221, CK Daphtary Lawyers’ Chamber,
Tilal Lane, Supreme Court of India,

New Delhi-110001

(E): vibhavmishraoffice@gyhail.com

Place: New Delhi
Date: 15.09.2025
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NAME OF HOSPITAL-:

*_ _,

Z - 11.RAJ NURSING HOME & HOSPITAL (H-1)
| A-93,shalimar Garden Main,Sahibabad
phone:0120-2610037

2.SHREYA MULTISPECIALTY HOSPITAL(H-2)
837,Shalimar Garden, Extension-1,Sahibabad
phone:0120-2649444

. A _
% 3. AMBAY HOSPITAL (H-3)
Lajpat Nagar,sahibabad.

<

% | |
2 m Phone: 9310408164
% _

. \ . " |4. FAMILY HEALTHCARE HOSPITAL (H-4)
e N\ | m | 15,Hc-1,VASUNDHRA

R —

\\ t / m

/' TEELA MORH g ° | £ | Phone:0120-4888000
o \L_Zgué ) | | 5. ATLANTA MEDIWORLD (H-5)
SHAHBAJPUR 4 4 ~3 \w\ : , | __MULTISPECIALITY HOSPITAL

BHETA " / S < £ ; , 2 &1 el D S ,. | ~— /71" & RESEARCH CENTRE
HAZIPUR\- : ,»,\&\ \v ] * Plot NO. Nh.01,sector14,
T | 0 ; Near Atal Chowk, Vasundhara

LONI © | @, R | Phone:0120-473555
) A\ 6. PREM JYOTI EYE CENTER (H-6)

E T o e —M\ \A Plot No-481, Friends mOO_J\ Sec-12,
I SILEY |- 92 \¢ 9 (VN \ / | Vasundhra

wmw " PANCHSHEEL
pany

L i | R Rk N A : _ . | Ph No-0120-6485561 _
| \ & SN, | ~ [7.VASUNDHARA HOSPITAL (H-7)

3 @ 1y \% g et " — s | GHAZIABAD | | 15/NH-1,near atal Chowk, Vasundhara
E $ a3~ g ) | phone:0120-4164219
v Lo St T Q& ju * /! S - |8.SHREE KRISHNA HOSPITAL, (H-8)
, Vo> J.,/ @ | / B & B Am w%\ | ” NH-2,sector-15,near Atal Chowk,Vasundhara
2A/m e Ei e R TR ) ,ﬂ;wﬁm\,/\@\; w | | | phone:0120-6548547
2 n) gy itz IIIE ) Tor S\ N o~ 4\ ~ |9. PREM DHARAM HOSPITAL (H-9)
L TP U S AT RAGAR iR | m,g:/ o . 10D-180, Vasundhra
, S AR N\ | PhNo0-0120-6573131
Ry 2\ v %\, _ | |10.TEWARI EYE CENTRE (H-10)
=LY R e 8522, M | plot no.699,sector-5 vaishali
B ‘ phone:0120-2770645
—L5F0
11. PARAS HOSPITAL, GHAZIABAD (H-11)
NORTHERN RAITWA 130, Sec-04, Vaishali

Ph No-0120-4624160

M@]

'~ [12. CHANDRA LAXMI HOSPITAL LTD. (H-12)

\ KADKAD MODAL Sechor 2§ |
T | plot no.-337, Sector-4, Vaishali
50 phone:0120-2773670
13.SARVODAYA HOSPITAL (H-13)
' | |  342,Sector -4, Vaishali
L, 4 LEGEND phone:0120-4128589
ﬁ : _, 1| Sahibabad Drain ——  14.MAX SUPERSPECIALTY HOSPITAL (H-14)
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Ref.VATW / 2025-26 / PKG-8 / GZBD / GNN / SEWER NETWORK / 232 An ISO 9001 Company
Dt: 09 September, 2025 VA TECH WABAG LIMITED
To, Project Office:
The General Manager (Jalkal), 36 MLD, SiFP, Shaktl Khahd-4,

Indirapuram, Ghaziabad,
U.P.~201014. India
Web: www.wabag.com

Ghaziabad Nagar Nigam,
Ghaziabad.

Subject: Response to Letter No. 625/ST-GM/2024-25 dated 06.09.2025 regarding connection of
1400 mm sewer line to 1800 mm trunk line under Vasundhara Zone.

Ref : 1. GNN Letter : 625/ST-GM/2024-25 dated 06.09.2025
2. Jal Nigam Letter : 808/Work-34/101 Dt. 31.05.2025
3. Wabag Letter : VATW / 2025-26 / PKG-8 / GZBD / GNN / SEWER NETWORK / 133 Dt. 16.07.2025

Dear Sir,

In context to the above letter no 625, regarding the inordinate delay in connecting the Bridge Vihar sewer
line with the 1800 mm trunk sewer at Indirapuram, we submit our reply as under for your kind perusal:

1. In compliance with the directions of the Hon’ble National Green Tribunal (NGT), the replacement
work of the Bridge Vihar sewer line (1400 mm diameter, 271 meters in length) has been successfully
completed in all respects. The newly constructed line is now fully functional and is ready to be connected
to the existing 1800 mm sewer line, which has been in operation for over 25 years.

At present, the completed 1400 mm sewer line is functioning optimally, with no visible signs or reported
instances of sewage overflow.

However, the adjoining 1800 mm sewer line has developed multiple leakages over the years. Although
we have been consistently carrying out repairs, the line remains vulnerable and is at risk of collapsing at
any time in the future.

2. Subsequent a technical and financial approval for the replacement of the 1800 mm sewer line was duly
granted by the competent authority, Uttar Pradesh Jal Nigam (UPJN), on 31st May 2025. This revised
approval enables the commencement of the necessary replacement works in accordance with current site
requirements. (As referred to Jal Nigam letter no. 808) Attached with Annexure 1)

3. Immediately thereafter, on 1st June 2025, the process for engaging a suitable vendor for the supply of
large-diameter MS pipes was initiated. Following a thorough evaluation, the supply order was placed on
4th June 2025. As such, large-diameter pipes are custom-fabricated and not available in ready stock, the
manufacturing and delivery process was 10 to 12 weeks after date of purchase order . The procurement
process was completed in two months, well within the typical timeline expected from vendors for
sourcing large MS pipes.( Please Find Attached Vendor Quatation as per Annexure 2)

Subsequently, pit excavation works commenced. However, the onset of the monsoon season and its
subsequent intensification significantly deteriorated ground conditions. The site near boundary wall of
48 MLD MPS near shop especially along the surveyed alignment—Work could not progress as the land
had turned muddy and swampy, making execution very difficult. This was further compounded by the
fact that the trenchless sewer laying work requires excavation to a depth of 7 meters to facilitate the
installation process. (Visuals of the site conditions and the work undertaken are enclosed for
reference)

Sustainable solutions,

§ VA TECH WABAG LTD. Tel : +91-44-3923 2323 Regional Offices:
@ WABAG “WABAG HOUSE” Fax 1 +91-44-3923 2324 Noida
No. 17, 200 Feet Radial Road, Web : wabag@wabag.in Kolkata
Sunnambu Kolathur, Pune

Chennai - 600 117, India
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4. Site Constraints and Electricity Department Interference: During this period, it also came to light that
HYV electrical cables are laid beneath the ground at a depth of about 6 meters enroute the replacement of
sewer line alignment at site. As per the guidelines of UPPCL, the said HV cables are also required to be
replaced/shifted simultaneously in coordination with the electricity department. This further constrained
the pace of work in order to avoid any hazard and ensure compliance with safety standards. UPPCL
submitted its reply expressing willingness to extend cooperation after we informed it. (As refered to
Wabag letter no. 133) Annexure 3

3 = ,ﬁ&rzv' =
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5. As of now, site conditions are gradually stabilizing, and the replacement work of the 1800 mm sewer
line is actively underway. With sustained efforts and full deployment of available resources, we remain
confident of completing the remaining work within the next two month. By end of month November
2025. (Details plan as per annexure 4)

We respectfully submit that there has been no deliberate or intentional delay in the execution of the work.
The circumstances outlined above were beyond our reasonable control, stemming from genuine
procurement timelines, seasonal adversities, and necessary safety compliances involving the electricity
department.

We assure you that the work is being carried out with due diligence, strictly in accordance with the
directions and approvals of the competent authority. We kindly request that the above explanation be
taken on record.
Yours faithfully,
For VA Tech Wabag Litd.

\_\/

A
(Anuj Tripathi),
Project Manager, Ghaziabad Zone Pkg-8

Enclosure as above

Copy to:
1. The Hon’ble Municipal Commissioner, Ghaziabad Nagar Nigam.
2. Executive Engineer (Jalkal), Ghaziabad Nagar Nigam.
3. Executive Engineer, Construction Division (Ist), U.P. Jal Nigam (Urban), Ghaziabad.
4. Assistant Engineer (Jalkal) / Regional Junior Engineer (Jalkal), Ghaziabad Nagar Nigam.

Sustainable solutions,
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JHAT TR W0 353.06 @ B AT Wiy W& $ 8¢ 9 _[Rw®, Sodo w7el
frmt_(Fré), W Y srawar ¥ e wfify # e 29052025 B UG 455

BT PRI |

"oy |l N a6 misrmare Rera vaediodlo & Aedwifors Hearer
Ud YERamE ¥ a4 Rid) a9 sifwer rfed & st dad dlovodd a@n fdo, 9 @ W
[T @I 09/SGRCA/2017-18(OM&M) Contract Package-8, Zone Ghaziabad T 376+ o
AT AT | S B Foliol Section-ll & Instructions to Bidders (ITB) & fvg Wi&a-2.8 @ IfuR
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e Pursuant to the Agreement, the Contractor shall fund the Major Replacement Fund to
be used for the System, exclusive of the Collection System, and shall fund the
Collcction System Replacement Fund. The Contractor shall be responsible for the
work to perform Major Replacements for the System and for Collcction System repair
and replacement. The Employer shall be responsible for the Major Replacement and
Collection System costs in excess of the Major Replacement Fund (subject to annual
increase at 5% on Cumulative Basis) and Collection System Replacement Fund
(subjcct to annual increase at 5% on Cumulative Basis), respectively.

o R ¥ AR Rewde wvg @ srfa waododo wal ®rl 8g &w R w0 2.00
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STP Capacity in respect to Total Capacity of Zone OR as per requirement of STP
system and network of city in particular Zonc on approval of Employcr.”
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P BN B B GG oY |
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(), TS A wWer aRM =g IR faar T |

Tg # oRerad B TR -
- - Amount
Si. No. Description of work Quantities (Rs.)
1 B 2 o 3 4
1 Replacement of 1800 MM Dia Trunk Sewer Line & ,@u-rte-ﬁézt_ 172m 371.64
| works.
E Total 371.64
- ~ Less @ 5% Due to Efficiency - 1858
- Total Cost of Civil works | 353.06
o - ' SayRs.|  353.06 Lacs
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SR AR § g9 R et o1 Wi Qe @ sifre FErgar e
F1 IR S-wrge, 99 fIER, T TR THONOTHO B A WA B YT §F T B
WM N 48 TROU@OSI0 THOGOTHo seRTgRA # FRAIRT @R 56 THOUSOEI0  THOL0W0
sPeRTgRe ¥ M far o & 1 gdw ¥ o §F AR AT 1800 THOYHO U SRGRIGRH #
THON0THO B WY ARERE B T 2, RO SR Ima-ur @ BRf & AR @ e S gR
3 ArTe TR™oT @Y STF—ATd B B BN B Uae WRITE B | e THE @ PRIERT 89
TEEeT ¥ YR bral B BRI o 3w M 4P 8 |
FrEfieror SifET (AFR), Sodo wiet A (), FEs @ THAie 360 / FTR—2 /033—a
R a9 sifover—umar e 25.02.2025 N W@ & &g aAfrg= (dlodioamodiosio), Sovo
e o, eaee @ UG fear mar ]| R W g afmear (Qofosrodosio). Soso ST
M, WETS B USiE 176 /1009 /072—0001 /1090 / NodoamRodiodio /25 f&iw 05.04.2025
g1 e feuflt @ e s (o &), Sovo St e (), mivrrere @ sifE
Javad FRiATe! &g URa fear |
T afEear (Mo &), Sovo Wi T (THE), mREe @ srfdd g we
500 / WTae faie 07.04.2025 ERT YITd WRCTd o adeial WG T &< §U Jebxvl
faeda Waf 29 geu affaw (FR), Sodo S e (TR), d@ee B N faar |
IR gT wRaTg H N E SR B AR D wER F Pies AOEIRA §RT TS BT
T 5 7 #El @ a¥ Sowo S T @ qwosNosTRo # yaferd B, S e @Rl ey a9
2023—24 &) W X F F Brgaey Wfhe B gUE IR TN W RN B HER R off T §
o gwaTd # O wel @) & Qoo e T @ UwoaiosmRo ¥ & ¥, S SRF B AR X @
MR W R ¥ Rrad artaex Wifhe, Sovwodlo U@ oeR W affford T8 | We
AR @ Pies afRieRal gRT wga Rawer @ srete ¥ |y g1 TR W R g
vq facfa wWigfa = gftesll & e yer o T
1. y9E R, TR e’ fuEn Io¥ INE, T B SWIed Seogd TF e
11122019 & I § TG TRARAT FRT B TG, MoRETE TR FE, MiTEe
gRT 30 YoRdIor ¥ Franrar wad st S ued wvd g e ol |
2. e ord RAife vl o1 8, R T8 gerE, 1800 oMo @ & wHOTHO Uiy @
fefRa IRA< W Rerr o, Ren Pl &1 @Ry e w@n ok, & i Sa ar
P W ERT wRfad B o |
3, wafaa Brl @ PuiRa wwae F gof 53 oW g S, miaEE TR AT gRe
frafya w7 § @1at @1 i &7 s fBar ol |
4, GG @Rl B aHAE $U W GRS SUEl & Y IR WM Bl S S,
mRrarEg 7R s @t B
5 Sieher ¥ yRaifad B fad W e Averar # uwarfad € 81
6. &Il udp guT # Wy I & erR & gof fHY S |

. 0
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Rt ¥ BT g S RS ESER ) T R )

o
7. of AT ¥ TRl wrEt ¥ B IRadH BT @ O Sud WGl 9ed JREN & e

N 8 B HAT W |
8. Ao B fruras § frfr RAftfed), iy et o sdel o1 srqureE ghkea @5

Eicdl
/)J . ,LL%?"’; * \@gf’(bﬁﬂg
(ﬁrﬁmjn?lw ) (¥RO®0 YDw) (ersha 37R)
I /. AR (), wew wiha /g aftrasar (o wewn awfua s/ 1= sfar
mifvramRTE T P, T &3), (Fao /o), Sowo w1 Py
' ' sovo wid frrr (i), ),
TS | TS |

PaLs
(wwenchr Vi) (it Ris 7fre)
W/ T At W/ TR ATgE, MiAEE
(togwoTvETHO A), } , R frm, nframarg )
Frdy fror ey, deTs | Bovo wrar s, (FT8), .
- (‘N
U] S
—— H/‘” /’ M . S , Q 9
(Thor TIR AAHR) (T qved)
gw/ Wgaa v Frwe ey / e e,
(IrR), Sovo v frmy (), gowo wid frra (W),
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T R 79 iR e @ ot dwd dogo 2w aEmT oo, ¥+ @ W afed
a7 G 09 / SGRCA/2017-18/(OM&M)/Contract Package-8 Ghaziabad Zone @&
Clause 2.8 of Scction II ITB of Contract srata Maijor Replacement Fund ?A A TH

ae Bl @ aEdE v Acda Wekl weE 5 e RAvae o e wiie weey,

TR fer RN, Sovo AN, FEHS Bt 3reger 4 faFiw 16.08.2021 st b B C O
Fnfge (Reg wo 12) 4 fifthe apfeRior & smwr miwmmER TR @ gRege & 3
Ry 1800 Fiodio =/ 3 100 Fo wrd F WX 3 RAwd< o & ik Jwm@,
HRIT TN W0 35306 WRT B Ry Wapfy yem w3 8q Jay e, Sojo W

How afya g erea wRrr war fb misrarare Rea wwodiodlo & ddmifed Aarer
T TEREE ¥ 1 fd @ sifey dded @ amrfa e fogoed amEnT o, A~ B s
e G 09/SGRCA/2017-18(0OM&M) Contract Package-8, Zone Ghaziabad T o7 fadar
T o7 | FEE B TSl Section-1l @ Instructions to Bidders (ITB) & {75 Weqi—2.8 & 3rgaR
R Rerre Bvs @ st ag AR mfees § —

e Pursuant to the Agrcement, the Contractor shall fund the Major Replacement Fund to be used
for the System, exclusive of the Collection System, and shall fund the Collection System
Replacement Fund. The Contractor shall be responsible for the work to perform Major
Replacements for the System and for Collection System repair and replacement. The
Employer shall be responsible for the Major Replacement and Collection System costs in
excess of the Major Replacement Fund (subjcect (o annual increase at 5% on Cumulative Basis)
and Collection System Replacement Fund (subject to annual increase at 5% on Cumulative
Basis), respectively.

o I § PR Rene Bue @ areia gaodofo wERll wral vy oRIRT w0 2,00
FAG (With 5% escalation) el ANaR “ega Wl wral & fog s=if¥ w0 500 BRI
AR Aeqd (With 5% escalation) BT WIRET 2 |

o IEY § AR Rwiwire wrs @Rl & 10 Tt 3 GFRIAT W0 880452477.00 (THOI0R0
~ YRR W0 251557851.00 @ ¥R egd — HFRIEI W0 628894627.00) &1 WAL B
A b SRR W0 404558932.00 TRBY YHST H ST B T gl B

o Tqu it ¥ U8 Seoifgd ® f& — “Fund realized by the Contractor for Major
Replacement of the System of Rs. 2 (Two) crore (subject to annual increase at 5% on
Cumulative Basis) and Collection System Replacement of Rs. 5 (Five) crore (subject to annual
increase at 5% on Cumulative Basis) will be distributed among the STPs system and Scwer
network in City of respective Zone on Pro-rata Basis of particular STP Capacity in respect to
Total Capacity of Zone OR as per requirement of STP system and nctwork of city in
particular Zone on approval of Employer.”

Howg g N U8 N ST G Tl 6 o Rid) a9 sffer $ arwla wew #
wnfid qHodioflo T Tl SIREFAR AT & YERWM, WAl Vd §awa w1 & e
@ aanfa dor Rredie Bvs @ ame S W ard wral @ a@et vd R wdiefd 8
IRFR BT RS R T ARG "EGY, TR Qe i, Sovo AR, dETS; @
yegeer 8 RGP 16082021 @ WO J6F & HRGE (UAF 207 /2 /3N0THOTISTHO

e
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R ol a2 R e e, Sl R

¥ / 2021—22 RRAF 31.08.2021—HeTH—1) B favg wo 12 § FwiRa fawar maw 81 Feosana R
Pofmer showogvsgo W@, TRIE Fem fowem, @w@wS R
655 /2 / AN0THOUUSTHO Vel /202425 foA(E 29102024 (Horid—2) &1 Fr=rgar yedifer
far T —

a) T gt -

o W0 4000 TIE @ Gl TH S N /AN B AR Wigpfa wrfa sifermi st
&R UG & Sg |

e X0 100.00 IR P AHI T el YR/ IV B qHDBT Wrepfe wraf srefierr s
ERT Y & S|

e w0 10000 TG W AWB B S WA /AU @ aee gl Rt 83 3=
FAI=T §RT Y& B e

Wi e, TR Qe fm, Sovo wee, dEe @7 e § fadie 22.06.2022 BT WE
Yo% @ @rdgal (TAE 376 /2 / MNOTHOTISTHO AT /202122 AT 26.06.2022—¥erwd—3) & favg <o
14 ¥ TR Regd< wvs @ MR Yegd g ort & gwng /iE! & Qchy Wgfy gem 53
Y *g el i femiere Prerpar g fear T —

» W0 5000 ARG @ G TF P UG /IO B ade) Wl SIEER (@) § Ieafm
FRITNR R R 9eH @ ol v 39 R R @igil ow B 8g JaeRT TR
agad, R AT @ IR @ s TR e aReg & ever d sl Wl defia
& T aifrawar, Sovo Wiet AT gRT ¥R @ A |

e W0 5000 WA X I P YR/ AFVE B THNH WG IWREFIR @) # Feolfa
FRAAR TR GRT g5 A wieft| qdwr Rcha &g wm fes, sovo e
g/ wae feem, Sovo wa Fr Y segern @ Ffofe aftfa grt wem @ e

1. wg=y fAdera, Sowo w1 e () — IrAyg
2. UgaW we FREe (TR), Sodo o e (7da) — e
3. 7 fygwm, fodtoamRofiodlo, de Sowo Wt FTH (FTRIY) ~AEY
4. &g TR difrre /oo (fo /@), Soso ST FTH (NIa) — He wfig
5. R R e U AEIIEu®, Sodd /30 sifter, TR giferer aRvg —~ e
6. W&T AMg~, SNOTHAORTSYHO e, T Frara fFeeerg - e
7. BeCe, AOTHOUSYHO e, TR g Feerer — faor amEsf

e GfE g fAvgwd el & wwe § @ weE T 6 TR sngdE, MREEE TR
frm, MR @ wratad =i 273 /70370 /2223 i@ 27.07.22 (HaTa—4) R MSAEE TR
o & & o}t oie @ et o Ramey gevd, Fadi-wre dear-12 st gve—2, 3Ry,
e oRaare @ 49 Rem o)1 @ i @ TR oY 48 THOTEOST0 THOTIOTHO @I Wil ¥l 1800
THOTHO ST & £ 1R aigT @ oI 100 Hiex oNTg # atfaued WAy d18T B qqe B UK,
et qderor &g @@ A UG fear T oy S yE @ dodoaRofNoTo Wl gRT eI
SFHRT AT WO 101 PAS B AU HEg JfF=w (Mo AF) §RT qE el Wigfd yaH BT
TSR T S A A el 8g PuiRa wim @ ww § e s, soo wie A
(), TS @Y ImEET A fRAiS 15.11.2022 Y W 8¢ (HerTe—5 Pragw) H W0 1.01 TS
@ WG geE B T R

Sy § 5 oww@ Wfde, TR e W Sowo wNE, WERe @ UFie
1493 / 368(8) / THOTTORAOSN0 ~3Jodio /32 faeTid 11.12.2019 ERT I & <l Sewage Treatement
Plant, it’s associated infrastructure (MPS/IPS/SPS etc.) T Supervision and Monitoring, UP Jal Nigam gRT =17

B e,
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Sewer Network of the City 3T Supervision and Monitoring, Jal Kal Vibhag (Nagar Nigam/ULBs) &RT T e
fAuiRa Rrar Tar 7| GeEd | WIS ARG BIAT @ TR AGF TR P, TREEE $ Swia
73 Rt 27072022 g G wEE B vEE (R, Sovo W@ R, TRETE @ Seder e
R awl) sioy sriarE! vg 9T far

HEYEES (o), MRTEETE TR, miiaEE @ usie 732/ TH0SI0—TI0TH0 / 2024—25
faie 19102024 (Herid—6) Sifs q@g afg=ar (Mo &), Sovo W& fr (), TirrETE Eal
wfa 2, @ 5w o § Wiga wer e ¥ At wral @ e eRuie srRked o
FEIRE T IR W @ e IR g0 GaRa s, Rred Sa e @) agelet WAy
AT AR A aRD N D A IR AT BAR: B0 502 PUS (AISBICAAT) /0 348 BN
(e ), Rreret WGl TR sirgew, R f, MR grr s 13.06.2024 BT IH: R R
& T o e gee wdenr g NG R T W @ g8 ) S B & e @
AATIH T SlRa B gReTa ) gy ageERT S Rerd gRaRTge # 1800 THOTHO W BT AT
IR g Uy S gaa @ B &g B Ho dogo T AT o, MRTATETE FRT IR ST 2 T
yarorelt § § waeiei—2 Manual Jacking @ ®RI §q ATV 3@ W0 348,81 WA B ! TRET
TR S BT e B A |

yeg wd @ Od Wigd yEE @ oaR Iefua B gR o 7 =R 9H @ eRel @
g ¥ el s, Weted, R R, MRTEETE gRT fAFETEAR S(ad e’ W -

1. wrawerd § yeafid AR T B AR M W GERenfiT e S on, Sa RO R HiaY
e B ARG B @ oy 9w diad 8 e o1, R SR 390 jud @ A Terdd
BN W Y ART P TRy W e A€ 8 dar|

2. WETTE XU WX WeF I A 7 9 aul Wee @ <l oR st @ ffid 9 @ gfera
GreR ogw @ v o R ¥ werfia fmar T o iy d1d wReT B 8 gEe e @
vgmémﬁwﬁeﬁtaﬁﬁmsﬁwﬁmwﬁwéhmﬁmmwﬁeﬁ,ﬁmﬁmﬁ
& e B ) Uee GRIaT oReRd 8 <@ off, R wrEe B @1 8 ey W ot

3. 9 R @A § R 70 W 80 UHOTwoR0 AW warfka 81 we ?, e et safy e
qrsar far s Sfua wdia 8] g |

TfoTTETE SR BT gRT SRTRG @ @ Manual Jacking Y § sgem @ @@ @1 IFTOH
SFT WO 34881 NG BT e FRYRY afvgm, fafr @og (gew), Sovwo W e (FTNI),
TRTaTETe T eriierr aiftRr, fmfor qoed, Sowo Wi T (), mweTe g fdar war | S
e @ gdeiee B9 gRT I g A uwdfd TAoTHo WIS @1 HIeTs 20 THOTHO ot
T of, Rl A, wfifsa qae wWeen ¥ v ¥g w9 @ gRn fEm ) aelte gRem
Reafraer §RT THOTHo WY @ e 25 YHOUHo Y WM Rg aifwa fRam war 8| SwER
m:ﬁaﬁq&ﬁwﬁwﬁqaﬂﬂ’raézowomozﬁwmqusWowoﬁmw.m?ﬁmqw
eTer YR KA @ T W0 348.81 TIRG B WINET A W0 353.06 NG JAebferd @ | SeerET
& f5 warg & @faferT &1 @Y < ¥ Contractor Profit, Lebour Cess and GST waffaferd =1l & @orm g
ST T F 5 SR @ e ey <err Ag ¥ B T &1 uea wf @ gAfa e |
R AT BT TR, W vl @ gReva gf wWiga wwad # wRarfad genge, fradl
s 100 Ho o, A BT v T R, e arer Wer T @) wwig 172 Ao Rord ol s
oRl T §| S @ aRiRed g Wga wwar # 1s00 Moo @ @ aRoxoRfo TiEY Bt Ay v
Rt T SRR o | R T ¥ SwRigd g Seaf v aw e aRRerfal §
ﬁﬁﬂﬁ@ﬁ%ﬁﬂuﬂﬁﬁwmﬁ@ﬁﬁwgmﬁﬁﬁﬁmﬁmﬁaﬁ
Wﬂﬁgﬁlwﬁ%%gwwﬁaé@mo@oﬁom@mma%wowo
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5 e Tt el

Uy B YR @ AR R U4 B W R R EHAT vd B Gwr & g sirowiodo arsy
% I W 1800 Moo THowwo Wiy @ amyff Td e W a2

ST UG ARG AT W0 35306 G YEF AT (Mo &%), Sodo Wil A (FTE),
TREEE @ THE 224 /99 R4 a9 amRex RAE 11.02.2025 Faa—7) R 47 JRE=0 (AR),
oY STl i (FE), s B e e (@odiosmeodiogio), Sowo Ser A (FNIE), e
& wderor M Bg T famar

e ¥ yearfdd wrd fFREgaR 8-
Sl. No. | Description of work Quantities | Am°'ﬂ(53)_
1 2 3 -
1 Replacement of 1800 MM Dia Trunk Sewer Line & Appurtenent works. 172m [ 371.64 |
[ - ~ Total _ 371.64 |
Less @ 5% Due to Efficiency o T 1858 |
Total Cost of Civil works 353.06
Say Rs. 353.06 Lacs

IRIE aiferar § g T wrat @ Wi e ge sl FAErgar 8-

Waw S—aEe, g9 RAER, g=9 TR THofoTH & Aed A WA B & $b A5 D AT W 48
THOYE0d0 wHotlowwo ghavgrd ¥ fwaiRa o) s6 wHorwoSlo vwodlodlo sfea=TgRd # wMfem far
Wrar &) gaqE ¥ 9o g W) @18 1800 THOTHO AT §FERIgRH # gHodlovwo B WAy erfau €
T 8, R SR -9 B R A A Y w0 g § e IR @y Sie-are @
g EF @) Y WA 8| 990 AT B FRERT 8g geadd § gRRd el S Sedr ae
YT D 2|

sefleror s (ARR), Sowo el AW (M), oS, @ UEiG 360/ R-2 /033-a )
T STRER—AH 3D 25.02.2025 (Herwid-8) gRT UwE &) q& A= (RofosrrodloLlo), Soso
T rm, oeae @ 3R e T R R w g afmn (flofloarofodlo), Sove el A,
TETH D IAF 176 /1009 / 072—0001 / oo / NodiosnroNoLo / 25 71w 05.04.2025 (FaT@a—a) g7
aiTe o ey g afygwn (Mo &), Sodo wa M (T, mitrEmEre B A sravge
FHrdarE g URa far T

T Aftra= (Mo &), Sovo Sie R (), MSaTTe @ srafery s W&t 590 / WidheT
fRA® 07.04.2025 (W @—10) ENT WG WRaid @ aaal Wl yeM wRa gy weRv iy
Wl ¥g gea - (ATR), Sovo W I (TRMA), wETe B Ui fear

TS :— IRFATAR

@

gmazrmwﬁﬂ {mo r@rsr) /5@ SIﬁ'NTﬁT (ﬁo/m)
sovo W o (),
MRAERE /TGS
e ufud
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A
Fnnexure =D 72

VA TECH WABAG LTD
CIN  :LA5205TN1995PLC0O30231
@€ WABAG "WABAG HOUSE®

.

No.17, 200 Feet Thoraipakkam-Pallavaram Main Road, Sunnambu Kolathur, Chennai -800 117 India

Tel: 9144-61232323 Fax:91-44-61232324 EMail : wabag@wabag.in  Web : www.wabag.com

Regional Offices : Delhi, Kolkata , Pune

PURCHASE ORDER

Original PO Dated: 04-Jun-2025

*PO Number: OBG-PO-39082 / 10M165

*PO No. to be referred in all your Invoices/Correspondance

Project No  : 10M168
Project Name : O&M of STP/NW_Ghaziabad_SMCG_UP,
Client State Ganga River Conservation Agancy (SGRCA)

Contact Person Kamal Dev
Phone No 8288053547
E - Mait Kamal.Dev@wabag.in

SUPPLIER TAX REGISTRATION ADDRESS

BUYER - WABAG TAX REGISTRATION ADDRESS

Supplier Coda : PVE074 (02)

JCO GAS PIPE LTD,B-2, MP AKVN, INDUSTRIAL
GROWTH,CENTER, BORGAON, CHHINDWARA,BORGAON -
4801086,MADHYA PRADESH,INDIA

PAN NO : AABCJBOTTD GSTIN - 23AABCJB977D12K
SER.TAX REG.NO  :AABGCJBO77DSTO01  VATTIN :23836803671
EXCISE REG. NO | AABCJBE77DXMO0Y

CSTTIN : 23838803871

Buyer Coda: €1
VATEGH WABAG LIMITED

4th Fir, Plot-A 13A, Graphix Tower,8ector 62, Gautam Buddha
Nagar,NOIDA-201301,UTTAR PRADESH,INDIA

(Address to appesr on livoice)

PANNO . AABCV0225G GSTIN ' O9AABCVO0225G1ZN
SER. TAXREG. NO +AABCV0225@ST001 VAT TIN 089888233478
EXCISE REG. NO : Not Applicable CSTTIN

Supplier Reference :

Wabag Referencé :

OFFER REF.:0387 dtd 08-05-25 and discussions had OBG-PR-46347
with Wabag Procuremen team.
Contact: Mr. Manish - 8287081335 & Mr. Sameer -
9990986843,
Sl No. Description Qty Unit Rate Amountt in (Rs:)
1 Supply of MS PIPES for O&M of STP/ As Per Anhexure §l 1,61,50,038.66
NW_Ghaziabad_SMCG_UP Indirapuarm site. y
Terms Of Delivery CARRIAGE PAID TO
INCOTERMS 2020
Basic Total Amount 1,36,86,473.44.
Drg./Datasheet/Specification reference number :
B B Integrated GST 24,63,565.22
Inspection By :
VATECH WABAG / CLIENT / CONSULTANT / TPIA
The following Annexures form part of this order :
Annexure | - General Terms and Conditions
Annexure II.- Scope, Price and Delivery Schedule
) ! 4,63,565.22
Annexure il - Commercial Terms and Conditions Total Taxes 24,85,565.22

Consignee/ Delivery Address :

VATECH WABAG LTD.

74 MLD STP UPJN Plant, Shakti Khand 4,
Indirapuram, Ghaziabad, (Near Hotel Royal paik),
Pin-code-201014-

Contact Person ;Mr.Kamal Dev -7303086009

Grand Total (Rounded Off) 1,61,50,039.00

Amount in Words (Rs.)

One Crore Sixty-One Lacs Fifty Thousand Thirty-Nine
and Zero Paise Only.

Document Despatch Address :
{ForAcgounting and Payment Process)

4th Flr, Plot-A 13A, Graphl)_: Tower,Sector 62, Gautam Buddha
Negar,NOIDA-201301,UTTAR PRADESH,INDIA

For VA Tech Wabag Limited

4-Jun-2025
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PURCHASE ORDER : OBG-PO-39082 dated 04-Jun-2025

Annexure Hl - Scope, Price and Delivery schedule
Items to be Supplied :

PO. Part No/. Uom PO Unit Basic Tax / Rate Tax Total Dely Rev
Ref Description Qty Rate Amt Amt Amt Date

1M 3403020093 RM 172.000 79,572.52 1,36,86,473.44 1GST 18000 24,63,56522  1,61,50,038.66 31-Jul-2025
MS PIPE - description UoM QY

1 “MS PIPE Internal dia 1800 MM DIA- 25 MM THK , OD of pipe 1850 mm
IS Standard Grade/Class - 1S 3589 FE 410 ,IS 2062 E250 BR. or equivalent
18I mark — 25 mm Jindal/ SAIL/TATA MS plate

PU coating)- 406 MICRON ( Inside & outside )including appropriate EPoxy priming coat preparation of Steel surface
Y MTR 172

for48 MLD MPS Indirapuram
HSN/SAC Code/Description:
73051111 OTHER TUBES AND PIPES (FOR EXAMPLE, WELDED, RIVETED OR SIMILARLY
CLOSED), HAVING CIRCULAR CROSS-SECTIONS, THE EXTERNAL DIAMETER
OF WHICH EXCEEDS 406.4 MM, OF IRON OR STEEL - LINE PIPE OF A KIND
USED F

il Total Gr:)upQuantity = AT . o R 31 S 1 i G;c;upTo}al ey 1:6 1,50,0386§
Item Total : 1,61,50,038.66
Terms Of Payment : 100% against 120 days usance LC from the. date of dispatch for bulk items only.
Milestone Description Payment Value
100% against 120 days IFC LC from date of receipt of material at site 1,61,50,038.:66
LC opening & discounting charge in supplier account
LG wilt be opened against Manufacturing Clearance.
Milestone Total : 1,61,50,038.66
FOR VATECH WABAG LTD
THABE
G
TN

C(’_ WABAG
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PURCHASE ORDER OBG-P0O-39082 dated 04-Jun-2025

Annexure lll - Commercial Terms and Conditions

Special Terms & Conditions

1.PO ACCEPTANCE
Supplier shall give clear acceptance of our order within three days of receipt of the same. In case we do not receive your
clear order acceptance within this period it will be deemed as accepted by Supplier.

2.SCOPE OF SUPPLY

*As per Annexure |l attached herewith.

*Supplier will supply the material as per client specifications (as per discussion with WABAG). No extra claim on account of
additional components / items to fulfill the Client.

SAIL/JINDAL/TATA pipe Length 10-12 meter

3.PRICE BASIS:
CPT INCOTERMS 2020 @ O&M of STP/ NW_Ghaziabad_SMCG_UP.

The rates indicated in Annexure ~ Ii are firm & fixed till the completion of the project for any of our additional requirements.
No escalation in rates shall be allowed/entertained.

4.DRAWINGS & DOCUMENTATIONS
You shall submit the following documents within 4 days from the date of PO. You will submit the following documents both
in hard copies & soft copies in requisite sets.

a) Quality Assurance Plan/ Inspection & Test plan
b) Any other documents / drawings / catalogues, etc. as may be required for successful completion of the package.

5.PAYMENT TERMS:

100% against 120 days IFC LC from date of receipt of material at site
LC opening & discounting charge in supplier account

LC will be opened against Manufacturing Clearance.

Payment will be made as per milestone description only.

6.MODE OF PAYMENT:
All payments shall be made in Indian Rupees only. Al payments shall be made directly to Supplier through LC.
Supplier should provide the LC format duly filled along with acknowledgement of PO. Payment shall be processed
as per milestone description only.

7. INSPECTION

Vendor shall submit the QAP within 5 days of placement of PO for Client/Consultant approval. Inspection will be carried out
by VATECH Wabag/Consultant/Client . Vendor to give us the inspection call in writing at least 4 -7 days in advance along
with Material test certificates and satisfactory intemal inspection report. However, VA Tech Engineers/Representatives will
visit your manufacturing works as and when required for the purpose of stage inspection and expediting, if required.

In the event it is found that materials are not ready despite of your call, all expenditures pertaining to the visit for the
Inspection Engineers abortive visit will be debited to your account. Incase if the materiais / fabrication is not as per the
approved documents, VATECH Wabag/Consultant/Client shall reject the materials and vendor to resupply the materials
are as per approved documents without any cost & time implication.

8. STATUS/PROGRESS REPORT
The Supplier/Contractor shall submit Fortnightly report highlighting status of important activities like procurement of raw
materials / bought-out items, manufacturing progress / status specifying percentage of completion.

9.TAXES & DUTIES:

Refer GST clause provided at the bottom of this annexure IlI.
GST @ 18% as applicable is shown in annexure If.

TDS @ 0.1% will be deducted u/s.194Q of IT Act, 1961.

10.ROAD PERMIT / WAYBILL
GST Eway bill in supplier's scope.

11.PACKING & FORWARDING

C(( WABAG
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The prices are inclusive of roadworthy packing to withstand all transit hazards by land.
Sufficient hooks for handling during unloading / loading of equipment / packages shall be provided.

12.FREIGHT

Freight is inclusive upto Q&M of STP/ NW_Ghaziabad_SMCG_UP Indirapuaram site. Supplier shall ensure the complete
package are duly packed with proper identification duly tagged (details shall be provided by Wabag along with dispatch
clearance to the Supplier) for a long period of storage of 2 years.

13.DELIVERY:

All the materials shall be delivered within 6 -10 weeks from the date of receipt of PO, approved QAP & Confirmed LC
whichever is later. However, Vendor should support client for the preponment of the delivery considering Project Schedule
as per the discussions. Please note Manufacturing should start only after receiving Manufacturing Clearance from Wabag
in writing.

14. GUARANTEE / WARRANTY :

Supplier shall warrant that the material shall be new and manufactured as per our technical specification and shall be free
from defect in material, workmanship & system performance to perform the desired duty as per the specified requirement.
Warranty for the supply / installation will be valid for a period of 24 months from date of supply or 18 months from date of
commissioningwhichever earlier.

15. SPARES:
Not Applicable.

16. TRANSIT INSURANCE
Transit Insurance shall be arranged by Client. However you shall FAX / E-Mail the details of dispatch documents to
WABAG Chennai office within 24 hours after dispatch of materials.

17.DISPATCH DOCUMENTS

You shall forward us the following doecuments on completion of each lot of supply:

a)Original signed GST Tax Invoice in triplicate indicating the full value of goods including freight.
b)Packing list showing each item wise goods being dispatched indicating size of packing, unit weight and total weight.
¢)Original Consignee copy of LR

d)Delivery challan, packing slip, consignment note

e)Final inspection clearance certificate

f)AIl test Certificates which were endorsed by VA TECH WABAG during the inspection

g)Signed warranty and guarantee certificate duly stamped & signed in original, if applicable.
h)Dispatch clearance certificate issued by WABAG.

i)All dispatch documents should bear the GST No. of Vatech Wabag Ltd.

i) Copy of Eway bill form part of negotiable document.

Consignee address and dispatch details will be furnished along with dispatch instructions.

You shall dispatch the materials against the dispatch instruction issued by M/s VA Tech Wabag Lid. in writing. In case the
ordered items are dispatched without our dispatch clearance, the same will be returned to you and the expenses incurred
towards the same will be debited to your account.

18.CONSEQUENTIAL DAMAGES:

Notwithstanding anything contained herein, neither Party shall be responsible for or liable to the other Party for any loss of
profits, loss of opportunities, loss of revenue, loss of good will, loss of reputation, loss of anticipated business or any other
such indirect/consequential losses and damages suffered by such Party including without limitation any loss arising due to
tort whether such liability is based, or claimed to be based, upon any negligence on the part of the other Party or its
employees in connection with the performance of the Subcontract.

19.CONFIDENTIALITY & NON DISCLOSURE:

Neither party shall disclose any confidential information exchanged between the parties or otherwise acquired during the
course of the performance of this order to any third party without the prior written consent of the other party. Provided that
the WABAG/ Client shall have the right to disclose such confidential information only to the extent necessary and required
to be provided to its contractors / sub-contractors for proper performance of this order.

20.CHANGE ORDERS:

Formal Order amendment shall be issued to Supplier by WABAG in case the latter wants any increase in quantity specified
by the client which results due to WABAG making any change in the specified items in quantity or make, which results into
additional cost beyond specification. Any change in the quantity which is required to be done at the instance of the
Supplier within the specification limits shall be to the account of Supplier.

21.LIQUIDATED DAMAGES:

Time is the main essence of this Contract. You must strictly adhere to the time schedule. Any delay in delivery of
material/document will be subject to penalty at the rate of 0.5% for first 2 Weeks and 1% therafter sub to maximum of 5%

((. WABAG
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of undelivered portion of the order value after which WABAG reserves the right to get this order executed by itself or
through a third party of WABAG's choice at the risk and cost by the Supplier.

22. STATUTORY VARIATIONS:

Any variation in existing taxes & duties or new levies, if imposed by competent authorities shall be reimbursed by WABAG
at actuals against documentary evidence. The statutory variations and change in law shall be applicable for the agreed
contract period. Same shall be applicable for both CONTRACTOR manufactured items and bought out items. However, if
the contract delivery / period is extended for reasons not attributable to the Purchaser, then the Supplier shall not entitied
to any statutory variations.

23. RISK PURCHASE:

The deliverable will be monitored based on Schedule of Supplier with milestone events. In the event of failure (maximum
two times) to execute our order exactly as per milestones andlor the delivery schedule stipulated, WABAG shall issue the
notice period of 30 days for setting the things right and for amriving at the mutually acceptable solution. This will be
communicated to the Supplier in letter head signed by WABAG. Still delay incurred, we reserve the right to cancel the
order in part or in full subject to Force Majeure clause and procure such cancelled itemiitems from alternative sources at
the risk & cost of Supplier/Contractor.

24.FORCE MAJEURE:
The following causes which substantially affect the stipulated delivery of the equipmentmaterial against our order shall
only be considered as Force Majeure condition.

“Natural phenomena including floods, earthquakes, epidemic, devastating fire, war declared / undeclared or war like
situation”

To establish the delay occurred due to the above reasons the Supplier/Contractor shall inform us in writing by registered
post within 7 days from the date of such occurrence with necessary documentary proof.

However, the Supplier shall make their best endeavour to complete their scope of work without any delay during the
existence of Force Majeure period.

If the Force Majeure Period extends for a period of more than 30 days, then the Purchaser reserves the right to terminate
this Order and get the Order executed / completed by itself or through any other third party of it's choice.

25.ARBITRATION & DISPUTES:

This agreement shall be governed by Indian Law. Any dispute whatsoever under the contract shall be referred to an
arbitral panel of 3 arbitrators out of which 2 arbitrators, each holding a responsible position in a firm or company which is a
member of the Chamber of Commerce and Industry, one to be by each party to the dispute. Before proceeding with the
arbitration the nominated arbitrators by each party shall nominate an umpire qualified as above mentioned and in the event
of their inability to agree on an umpire, they shall request the then President of the Chamber of Commerce and Industry to
appoint an umpire. The arbitration shall be held in accordance with the provisions of the Arbitration and Conciliation Act,
1996 andlor any existing statutory modifications thereof. The venue of Arbitration shall be Chennai and language of
Arbitration shall be English. The arbitral award shall be final and binding on both the Parties.

26.LIMITATION OF LIABILITY:

Notwithstanding anything contained herein the Contract, the Supplier's aggregate liability for all matters under this
Contract shall not exceed 100% of the Contract price, however, such limitation shall not apply to losses / expenses
incumed by the Purchaser due to any Patent claims, consequences resulting due to any negligence and / or wilful
misconduct by the Supplier and / or its personnel.

27. TERMINATION:

Wabag may terminate this Order at any point of time by giving a 15 days written notice to the Supplier, without assigning
any reason.

In case of termination of the Order by the Purchaser due to default of the Supplier, Wabag shall be at liberty to have the
job or material purchased from any other source and to get the same delivered in the same delivery schedule. The
Supplier shall be liable and responsible for all such extra cost, which may be incurred by the Purchaser in this regard.

28.GENERAL CONDITIONS

*The Purchase is subject to approval of your make/name from our Client / Consultant based on credentials submitted by
you.

*All materials supplied shall be free from radioactive contamination.

+Contact details at factory for order execution shall be mentioned. Please mention your Factory Address.

29 Health, Safety and Environment:

The Supplier shall guarantee that the services will be performed in a professional and competent manner, in agreement to
the Purchaser's Quality, Health, Safety and Environment Policies. The Supplier/Contractor shall ensure compliance to all
applicable National/ International/ Local laws or regulations. This shail include but not be limited to the Labor, Health

(( WABAG
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Safety and Environment statutory requirements. If the supply is in violation to any Safety, Health or environmental laws or
requirement, the supplier must notify the Purchaser, to prevent risk, damage or loss. The supplier shall communicate
procedures for the end of life treatment for all supplies made. Relevant documents evidencing compliance are fo be
fumished, failing which the Purchaser shall have the right to deduct such amounts from the Supplier/Contractor, as may be
reasonably required for compliance.

30. DELIVERY ADDRESSS

VATECH WABAG LTD.

74 MLD STP UPJN Plant, Shakti Khand 4,
Indirapuram, Ghaziabad, (Near Hotel Royal park),
Pin code-201014

Contact Person ;Mr.Kamal Dev -7303086009
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GST Clause:

a. Under Goods and Services Tax regime, input credits will be available based on matching concept between WABAG
and Supplier. Supplier hereby agrees that all payments due to Supplier by WABAG shall be linked to proper discharge of
tax liability by the Supplier within statutory time periods. In the event of any failure, non-compliance by Supplier and credit
not made available to WABAG due to any reasons attributable to the Supplier, WABAG shall not release payment and
payment shall be kept on hold till such discrepancy is resolved by Supplier. In addition to above, Supplier shall be eligible
for receipt of invoice value in accordance with agreed terms only after appropriate GST is credited to the Government
account and appropriate compliances have been complied. In case of any disputes due to non-matching of GST credit,
same shall be resolved by Supplier immediately, failing which we shall not remit the invoice amount.

Notification No. 82/2020- Central Tax, dated 10.11.2020, has introduced the CGST (THIRTEENTH AMENDMENT) RULES,
2020, making amendments in Rule 61 and Form GSTR-1; Substitution of Rules 59, 60 and 61; Inserion of Rule 61A &
FORM GSTR - 2B, and thereby introducing GSTR 2B w.ef. 1.1.2021. In accordance to the above notification the Input Tax
Credit (ITC) should reflect in our GSTR2B failing which we will hold the amount to the extent of 20% of your invoice value.

b. Advance payment made before invoices towards services (not applicable to goods) are raised, would attract GST.
Therefore, in case of receipt of advance, the supplier of services undertakes to raise the necessary statutory document
evidencing the levy of taxes. Further the supplier undertakes to correlate such document when invoice is raised for the
supply of services and adjust the GST paid on advance.

c.  Any amount paid to the supplier shall be first attributable to the tax (GST) charged in the invoice and the balance shall
be considered towards the 'value' of supply of goods/ services

Penal Clause:

In case any credit, refund or other benefit is denied or delayed to WABAG due to any non-compliance by the Supplier,
including but not limited to failure to upload details of supply on GSTN portal, failure to pay GST to the Government; or
non-furnishing or furnishing of incorrect or incomplete documents/ details/ information, WABAG holds the right to deduct
amount of loss incurred by WABAG (including but not limited to tax loss, interest and penalty) from any payments due to
the Supplier. In a situation where there is no payment due by WABAG to the Supplier, the Supplier would reimburse
WABAG any loss incurred by WABAG.

Declaration/ Self Certificate:

Any taxes which have been collected/withheld by the Supplier on behaif of WABAG have been duly paid/ will be paid to the
Government account within the due dates specified under the GST Law and appropriately disclosed in the GST Monthly
returns.

Issue invoices/ Debit notes (DN)/ Credit Notes (CN):

The Supplier should issue invoices, DN, CN on or before the time limit prescribed and adjustment to invoices / ON / CN
shall be made before September of next Financial Year or the date of fumishing relevant annual return whichever is earlier.

Others:

Where the supply of goods/services are liable to GST under reverse charge mechanism, then the Supplier should clearly
mention the category under which it has been registered and also that “the liability of payment of GST is on the Recipient
of Service". This information also needs to be captured on the face of the invoice.

The PO/ SO shall be void, if at any point of time you are found be to a black listed dealer as per GSTN rating system and
further no payment shall be entertained.

e-Invoicing compliance clause:

E-Invoicing means invoicing as required by CGST Rules, 2017 (as amended) and would include all notifications / circulars
/ press releases etc. issued in this regard.

The (Vendor) shall be solely responsible to identify whether the requirements of E-invoicing apply to them.

The (Vendor) is responsible to communicate whether they are required to comply with E-invoicing prior to raising the first
invoice issued against this Purchase order / Work Order on or after 1.10.2020. A declaration that the E-invoicing is not
applicable needs to be incorporated in all the Invoices to VA Tech Wabag Ltd if the mandate of GO! does not apply to the
Vendor.

The (Vendor) is required to stay up to date on the changes applicable to E-invoicing to ensure that he does not presume
he is not under E-invoicing by virtue of the fact that he was not covered at an earlier paint in time.

If the (Vendor) is required to comply with E-invoicing, he takes absolute responsibility in ensuring that all invoices issued to
the (recipient) is in compliance with the said requirements.

If (Recipient) is of the opinion that the (Vendor) is required to comply with E-invoicing but has failed to do so, it shall be the
responsibility of the (Vendor) to provide sufficient information to satisfy the (Recipient) regarding the non-applicability of
E-invoicing as much as reasonably possible.

The payment for services for supply of goods or services or both would be amended as following:

(@) If the (Vendor) has failed to fulfil the responsibility under this agreement, the (Recipient) holds the right to withhold the
payment of an amount equal to the 20% value of the invoices for which the Vendor has been non-compliant.
(b) The amount identified in (b) may be adjusted from any amount due to the Vendor under the pre-existing agreement
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and would not be limited to the amount.
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Quotation-2025_0387-VA TECH WABAG Limited
Quotation-2025_0387-VA TECH WABAG Limited

JCO GAS PIPE LTD. Format No. JCO/SP/MRKTG/S/F/03
@ MARKETING DiVISION, NEW DELHI, INDIA Revision No. |0
Jco
QUOTATION FOR SUPPLY OF SPIRAL SAW PIPES
Quotation No. 2025-0387 Name of the Client VA TECH WABAG Limited
Date of Quotation | 01/06/25 |Address “WABAG HOUSE" No. 17, 200 Feet Radial Road, S.Kolathur (near K kshi H 1) Ch. i 600 117 India
FOR Price Per MTR
. . . Basic Rate Per | Freight Per GST Per MTR on . Total FOR
S.No.| ODinmm WT in mm Qty in MTR Qty in MT MTR in INR MTRin INR | (Basic + Frelght) in INR (including Bai.r:::‘:reight +GST) Price in INR
1 1850 25 172 . 77339.89 7756.87 15317.42 100414.18 17271239.58
Total Package Price 17271240
in INR
Note: [Mention our quotition no. in PO, Each document & any other correspondence.
Commercial Terms & Conditions
1 |Price Escalation Clause The Rates Quoted are as per the current price of the Raw Material (HR COIL) as on date & Price Escalation Clause is applicable.
2 |Payment Terms 30 % advance and ba). "f“ before
3 |Tax Collection at Source As per government law/policy w.e.f. 1st October 2020 TCS @ 0.075% of the total invoice value will be charged extra on the above quotation/
(TCS) amount. This amount is not included in the q ion at this Also w.e.f. 1st April 2021 the TCS will be charged @ 0.1% .
4 |Interest on Delayed
Payment 4 Interest will be charged @ 24% P.A. if the payment is not received within 7 days from the date of Invoice.
5 |Delivery 8-12 weeks from the date of PO, approved QAP & Confirmed LC whichever is [ater.
6 |Third Party Inspection and |All TPI Expenses including Boarding/ Lodging & Fooding in Buyet's account.
its charges
7 |Price validity 7 days, Price Escalation Ciause is applicable. This offer is subject to the formal order acceptance tssued by JCOGPL.
8 |Manufacturing of the Pipes |Pipes will be manufactured as per approved QAP only at our plant located in Chhindwara, MP
Technical Terms & Conditions
1 |The pipes to be supplied a
per pip ppl s 15 3589 - Fe410 from material Grade of IS 2062 Grade E 250 BR or Equivalent
2 |Tolerances on Wall .
Thickness Wall Thickness , weight and Outer Diameter Tolerance as per 1S:3589:2001
3 |HR Coil Grade to be used
IS 2062 Grade E 250 BR or Equivalent
4 |Other Details Pipe Length 10-12.5 Mtrs Spider No Beveled End Protector No
5 |Nesting Possible Or Not No =
6 |Delivery Location GHAZIABAD
7 |HRCoil Manufacturer | UVSLIJSW/JSPL/TATA/BHUSHAN/SAIL/ESSAR
8 |Internal Coating PU Coating 406 Micron.
9 |External Coating fing 406 Micien.
1 . Toler:
o |Rty-Tolerance +7-1length of each size
1t |Non Destructive Testing Not applicable as 100% Hydra Test on each pipe as per latest IS 3589 Specifications.
N:t.:e JCO Gas Pipe Ltd & its Promoters & Directors are not liable to accept any offer which is not sent in the Prescribed format of the Company.
N:fe Any financial instruments of YES BANK or CO-OPERATIVE BANK is not granted by our bank, so can not be accepted.
Sameer Laiq v Manish Kumar v Manish Kumar hd
Prepared By :- Checked By :- Approved By :-
e e Pondtts asrdns

https://jco.tpois.com/quotations/add/MTQWMTM=
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HANUMAN PIPE SYNDICATE

(Manufacturers of MS Pipes and Specials with all kinds of coating)

Plot no 4,5 ,Vill. Chikambarpur
Khasra no 131/2, Sahibabad,
Ghaziabad, UP.

9910037969, 0120-4540590.

Quotation

Ramesh Kumar Singh
VA TECH WABAG LIMITED

9971935777 Date:- 02/06/2025
S No. Description Thickness Rate/mtr
1. MS Pipe 1800MM 25 73,800
(15:3589 Fe410)

Term & Conditions:
Including PU coating both side(400Micron).
Iincluding Freight and forwarding F.O.R indirapuram GZB.
Make by MS sheet Jindal/Tata/Sail.
Excluding GST 18%
Delivery of pipe- 8 to 12 weeks from date of purchase order
Payment 50% at the time of order & balance 50% before delivery.
Bank Details:- HDFC Bank Rajender Nagar Ghaziabad
A/C No. 50200026557020
IFSC CODE:- HDFC0001266

Thanking you, assuring of our best attention and co-operation at all times.

Regards,

HANUMAN PIPE SYNDICATE
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Ref: WCL L/GHAZIABAD/25-
ef: WCL/VTWL/GHAZI /25-26/00 02/June/2025

To,
M/s. VA TECH WABAG LIMITED
Chennai, Tamil Nadu.

Kind Attention — Mr. Sathiyamoorthy

Sub: Offer for Manufacture & Supply of MS Coated Pipes for — Ghaziabad Project.
Dear Sir,

This has reference to your mail received on 01 June 2025, we are pleased to submit our most competitive
budgetary budgetary offer for your consideration.

SCOPE OF : Spirally Welded SAWH as per IS 3589 Grade Fe 410 Bevel end, in random
SUPPLY Length of 10 —12.5 Mtrs to be supplied in External PU with 625 Microns
and Internal PU 500 Microns Coating condition.

SIZE / PRICE : As per Price Schedule attached as Annexure-1. We have offered our prices
on FOR basis to one location (Ghaziabad).

GST ¢ @GSTis inclusive on offered price. The Prevailing rate of GST is @18%.
Any Statutory Changes in duties and taxes at the time of dispatches will be
to your account. Changes in the Taxes and Duties structure shall be as
applicable at the time of actual dispatch of goods as stipulated in the GST Act
and Provisions as per implementation of GST". TCS of 0.1% will be charge
extra and not included in this offer (If Applicable).

FREIGHT :  Freight shall be included in our Price Schedule. However you can arrange
your own transport for lifting the pipes.

prpncate wentity Mumn
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INSPECTION : 1. We shall provide our own Mill Test Certificate along with the supply.
We agree to Inspection by TPI, duly authorized by the Buyer / owner
at our works. We will provide the necessary inspection and testing
facilities free of cost. However the Inspection fees, if any, payable to
TPI, shall be borne & paid directly by the Buyer.

2. Theinspection done at our works before dispatch shall be final.

OTHERTAXES & : Imposition of any service tax on activities viz. transportation,
DUTIES manufacturing on Job work, octroi, entry tax, Inspection etc. as may be
levied, shall be charged extra at actual.

DELIVERY : The Delivery shall be mutually agreed at the time of order finalization from
the date of receipt of Technically and commercially acceptable Purchase
Order / Letter of Credit / Project Authority Certificate (if applicable) / ED
Exemption Certificate from the Collector (if applicable) whichever is later.
However, we shall aim to start supply of pipes by End of July -2025.

If the Purchase Order/Letter of Credit is received beyond the Validity of our
offer, the rates quoted shall be subject to revision (if any.) If the Letter of
Credit/Project Authority Certificate/ ED Exemption Certificate from the
Collector (if applicable) are not received within 7 days from the date of
acceptance of order, then the delivery shall be subject to the Mills
Production Slot availability.

INSURANCE ¢ Insurance shall be arranged and borne by us. Necessary Particulars will be
faxed on request before dispatch

Qry : 1. Any Change/Variation in the ordered quantity / Wall Thk. to a max of
VARIATION +/- 5% shall be discussed & confirmed by us within max 15 Days after
release of the PO, but before opening of the L/C on us. In case of any
changes in W.T. etc. the prices shall be resubmitted afresh.
2. A Delivery Quantity tolerance of + one random length shall be allowed
for each item in order to complete the order.
Except as provided hereinabove, any Change / Variation or instructions by
you shall be binding upon us only if mutually agreed upon in writing.
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PART ORDER : Subject to our confirmation.

WARRANTY : We shall warranty our material against any manufacturing defects or faulty
workmanship for a period of 18 months from the date of dispatch or 12
months from the date of commissioning whichever is earlier. Any claim for
weight shortage / visual defects shall be submitted within 30 days of
delivery. Further, we shall not be liable for any seeking and finding cost or
indirect, incidental, consequential cost or damages.

PAYMENT 1 100 % Advance along with Purchase order
TERMS
VALIDITY : This offer is being submitted by Welspun Corp Limited (“Welspun” or

“Seller”). The Proposal is valid till 11 July, 2025 for your acceptance
(“Proposal Validity Period”). Thereafter, we will be required to revalidate
the prices and terms. Hence, please convey your acceptance of this Offer
under signature of your authorized signatory at your earliest, within the
Offer Validity Period.

Upon acceptance of our Offer at your end within the Offer Validity Period,
a contract (“Contract” or “Purchase Order”) shall be executed between us
(based on the terms contained herein), within 21 (twenty one) days of your
acceptance. The Contract shall be signed by any of the group companies of
Welspun viz. Welspun Corp Limited, Welspun Tradings Limited or any other
company of Welspun Group.

Transfer of Title Title / Ownership of the goods passes to buyer only when we receives full
and Risk payment of the goods shipped under this contract. Notwithstanding, such
retention of title, risk of loss shall pass from us to buyer upon delivery in

accordance with the Inco terms 2010 and amendments there upon.

Entire The terms of this offer letter shall supersede and override all other
warranties including your standard terms. In the event of any discrepancy,
inconsistency or ambiguity, to the terms of this Offer letter and any other
documents, the terms of this Offer Letter shall prevail. No course of dealing
between the parties, or term or condition in any confirmation, statement,
Purchase Order or invoice, that modifies, adds to or varies the terms and
conditions of this Offer letter, shall be binding on or have any force and
effect between the parties.

Agreement /
Amendment
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No amendment to the Offer letter shall be valid unless set down in writing
and has been duly signed by us and Buyer.

Suspension Except caused due to force majeure event, Suspension of contract is not
valid without mutual agreement of both parties. In case of unilateral
suspension by you, cancellation charges as provided hereunder shall be
paid by you forthwith.

Cancellation In case of cancellation of the contract, you shall :-

(a) Pay us the remaining unpaid balance of the contract price upto the
percentage of the goods completed by the us prior to the date of
cancellation and

(b) Reimburse us for all costs, reasonable and irrevocably, incurred and paid
or committed in respect to the parts of the goods not completed on such
cancellation, including the cost of cancelling any outstanding order and all
committed costs that cannot be cancelled, provided that we has used best
endeavors to mitigate any such cancellation costs.

Force Majeure Except for obligations to pay money, if either party is delayed in
performance of this contract by an event of force majeure, the affected
party shall not be responsible for such delay, if it provides the other party
with written notice elaborating reasonable details concerning the force
majeure event, as soon as practically possible, and takes all steps to
mitigate the adverse impact of this event to minimize any delay. The time
for completion and delivery, and all dates for determining delay damages,
shall be extended for the period in which the force majeure event is
effective. “force majeure” shall include acts of god, war or acts of the public
enemy, terrorist act or terrorism, declaration of war, political unrest, riots,
civil commotion, strike or other labor trouble, fire, explosion, flood, severe
weather, torment or other natural events resulting in severe damage to
facilities, marine casualty including sinking, capsizing or grounding of
marine transport, rail accidents or derailments, government actions and
regulations, shortage of or unavailable raw material or supplies, damage to
or destruction of all or part of the manufacturing facility, or other causes
beyond the reasonable control of the party affected. “Piracy” to be consider
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as force majeure and consequential losses would not be on shipper’s

account.
Limitation of Notwithstanding anything contrary contained herein we shall never be
Liability liable for any loss of processing expenses, loss of production, loss of

revenue and / or any other indirect, special incidental, consequential,
punitive or exemplary damages of any kind including but not limited to loss
of use business profits or damages directly or indirectly sustained by you or
by any other third party whatsoever. Our liability on any claim arising out
of or related to this offer will in any event be limited to 10% of the invoice
value of the materials.

Governing Laws This Contract shall be governed by and interpreted in accordance with the
substantive laws of India and subject to exclusive jurisdiction of court in
Mumbai, excluding any choice of law rules which would refer the matter to
the laws of another jurisdiction.

Arbitration Any claim, dispute or differences concerning the validity and interpretation,
implementation or alleged breach of any provision of this Contract shall be
resolved through mutual discussion between the parties hereto, failing
which the same shall be referred to and finally resolved by arbitration to be
conducted in accordance with the provisions of the Indian Arbitration and
Conciliation Act, 1996, as amended. The arbitration panel shall consist of a
sole arbitrator to be appointed by mutual agreement of the disputing
parties, and failing such agreement, in accordance with the Indian
Arbitration and Conciliation Act, 1996, as amended. The arbitration
proceedings shall be held in Mumbai, India, and shall be conducted in the
English language. The award rendered by the arbitration panel shall be
final, conclusive and binding on all parties to this Agreement and shall be

subject to enforcement in any court of competent jurisdiction.
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Ref: WCL/VTWL/GHAZIABAD/25-26/00

We hope, you shall find our offer competitive and in line with your requirement. Please do not hesitate to get
in touch with us in case you require any further clarification / Information.

Look forward to a long & enduring Business relationship with your esteemed Organization.
Thanking you,
Yours faithfully,

For WELSPUN CORP LIMITED

Shiv Kumar Chaurasia

Deputy General Manager — Marketing
Mob. 9619074479 / 8291298071

Email Id: shivkumar_chaurasia@welspun.com

Encl: Annexure-1 : Offer for Manufacture & Supply of MS Coated Pipes for — Ghaziabad Project

fentity dMumber P256
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Welspun®core

02/June/2025

Annexure -1 : Offer for Manufacture & §upplv of MS Coated Pipes for — Ghaziabad Project

Spirally Welded SAWH as per 1S3589 Grade Fe 410 Bevel end Coated Pipes, in random Length of 10 -12.5

Mtrs.
. . FOR, All Inclusive Basis,
Sr. Outside | Wall |\ 3c89. 2001 | QU2NYY | |1 iiiding Freight & GST, Total Value
Dia. Thick In .
No. M) | (M) Fe 410 Mitr. Coated Pipe (In INR)
Coated Rs./Mtr
Pipes
1. 1,850.0 | 25.0 172 1,02,620 1,76,50,640
Total =194 MT 172 1,76,50,640/-
Note:-

% GST @18% included in above price. TCS will be applicable extra on Landed value (if Applicable).

% Our offeris valid till 11- July- 2025 and subject to our reconfirmation.

% Freight Charges based on delivered at one location for the entire order quantity. Any change in
prices may have an impact on pricing and subject to our reconfirmation.

% Any Statutory Changes in duties and taxes at the time of dispatches will be to your account.
Changes in the Taxes and Duties structure shall be as applicable at the time of actual dispatch of
goods as stipulated in the GST Act and Provisions as per implementation of GST.

¢ Any Statutory Changes with regard to ODC rules levied extra at actuals.

% Any specific technical requirements other than mentioned in your inquiry will have additional
cost and same shall be charged to the buyer over and above the offered price.

For WELSPUN CORP LIMITED

Shiv Kumar Chaurasia
Deputy General Manager — Marketing
Mob. 9619074479 / 8291298071
Email Id: shivkumar_chaurasia@welspun.com
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An ISO 8001 Company
Ref. VATW/2025-26/PKG-8/GZBD/GNN/Sewer Network/133

Dt: 16 July, 2025 VA TECH WABAG LIMITED

‘ Project Office:

ar ¥, 56 MLD, STP, Shakti Khand-4,

TETITH Indirapuram, Ghaziabad,

(WF'T), U.P. - 201014. India

TSrTETe IR fr , Web: www.wabag.com
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Sustainable solutions, for a better life

- VA TECH WABAG LTD. Tel . 491-44-3923 2323 Regigrial Off
@ WABAG “WABAG HOUSE” Fax 1 +91-44-3923 2324 ;
No. 17, 200 Feet Radial Road, Web : wabag@wabag.in Kolkata
= Sunnambu Kolathur, Pune

Chennai — 600 117, India
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| Ghaziabad, Uttar Pradesh, India

Plot No 8 Ahinsa Khand 2 Cisf, Near Shanti Gopal Hospital,
Judges Enclave, Abinsa Khand 2, Indirapuram, Ghaziabad, Uttar

® Pradesh 201014, India

Lat 28.642782¢ Long 77.378806°
22/08/2025 06:35 PM GMT +05:30
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Ghaziabad, Uttar Pradesh; India
Plot No § Ahinsa Khand 2 Cisf, Near Shanti Gopal Hospital,
Judges Enclave, Ahinsa Khand 2, indirapuram, Ghaziabad, Uttar
Pradesh 201014, India
Lat 28.642773° Lony 77.378866°
. 22/08/2025 06:35 PM GMT +05:
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